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IN THE CENTRAL ADMINISTRAT IVE TR IBUNAL,JODHPUR BENCH, (3%#
JODHPUR

Date of order :. 19.02,1998.

O.A, Nos. 325, 330, 331, 332 and 333 of 1997. \

1, .. Mahesh Sineh 8/o'Shri Shiv Lal Bargujar, R/d Street

No. 3, Behind Government Press, Hanuman Hatha, Bikaner,

(applicant in OA No.325/97)

2. Ram Lal 8/0 8hri Dhura Ram Nayak, R/o Hanuman Nattha

Near Sita Ram Ji Ka Temple, Nayankon-ka-=Mchalla, Bikaner,
| (Applicant in OA No, 330/97)

3. Surja Ram'S/o 8hri Sher; Rem Nayak, Ex Mazdoor,R/o Hanu-
man Hatha, Near Sita Rym Mandir, Bikaner,

(Applicant in. % No. 331/97)

1

4, Shiv Ratan 8/0 Shri Chardra Ram Bhati R/o Near Kesar
Desar Well, Behind Junagarh, Bikaner,

(Applicant in OA No. 332/97)

5. Kaju Ram 8/0 8hri Roopa Ram, R/o Near Sita Ram Ji Ka
Temple, Hanuman Hatha, Bikaner, '

(pplicant in OA No.333/97)

VERBUS

1. Umibn of India through theS8ecretary,Mimistry of

Defence, Government of India, Raksha Bhawgn, Rafi Mare,
New Delhi, ' ) )

2 Commander Works Engineer (Project), Military Engineering
Service (MES),Bikaner.

3. Garrison Engineer, Military Engineering Service (MES),

Bikaner,

4.‘ Agsistant Garrison Engixeer{ﬁleefrical and Mechanical),

Military Engineerine Service (MES),Bikaner.

5. Assistant Garrison Engineer {Buildine and Roagd),Military
Engiwering Service {(ME3), Bikaner.

@aspondeﬁts in all the 0O,As.)

Mr. Bharat 8ineh, Counsel for the applicants.
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CORAM :

HONOURABLE MR. A.K,MISRA,JUDICIAL MEMBER
HONOURABLE MR, GOPAL SINGH,ADMINISTRATIVE MEMBER

PER HONOURABLE MR. A.K.MISRA 3

Since all these O.As involve common question of
law and facts, they are being disposed of by this common

order,

2. Hea;d the learned counsel for the applicants. It is
alleged by.the applicants that the respondents are £illing
the posts of Labourers whereas as per the earlier order
passed by this Tribunal im O.A. No. 184/90 on 2.9.1993,
they were supposed fo re-engage the épplicants on the
posts of Mazdoor as per their seniority but the applicants
have not been iﬁformcd in respect of their re-engageme nt
on the posts:of .Labourers, The Notice Annex. A/1 dated
17.5.1997 goes to shéw that the respondents are filline
the posts bGt this Notice relates to the post of Swyeeper,
Therefore, .1t cannot be said on the basis of this Notice

(Annex.A/1) that respondents are £i1ling the posts ' of

Mazdoor. ~Im the circumstances, we are of the opimion that

I3

. no caseibf’issug of Notice to the Respondents is made out.

A11 the Original Applications are, therefore, dismissed

at the stagé of admission.

3. In case if-the applicants subsequently discover that
their claim is ienored and Mazdoors are appointed, thenr

they will be at liberty to file a fresh Original Application
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( A, K.MISRA )
Judicial Member

if they are so advised,

(.. .
L"-I“ééﬁgw c,L R
( copavL SING':xj’)

Administrative Member
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